. p,, 11 A Judge)

(In
Tue'sda?.i 22 da uﬁ; of 5?}5::&115 20/1" Pousha, 1942

l 2 Mﬂhan“kﬂshn L ddl. Sessions Judge

B_jf | “I W';[‘Saibygmmdangwr, Benn}fhntnny Parel,

Frrterl i

L’;:%Eﬁﬂiﬁﬂ nl _. 'I:{‘H].PD].IE!E Staﬂﬂll.
blic tor i J\ mﬁj.G Krishnan.

| ot il-'"lf l'u-'l—' oy

on. filed uy/s 1:&:-—91 Cr;P.C.l aying this Gourt

v the petitioner.
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that attempt she SOME fyo 3
W logg Uhgr pyalance and fell on the portico of the

flat and sustaineq
Injy
JUries Iud on 12/12/2020 succumbed o those

injuries. It is als alleged. thay g,

attempting to frovin oy |
g to escape ﬁ'ﬂm-.tht_;ﬁgt_-mﬂ_steﬂliﬂg cash from his house and

rndu |
p ced the purse of the decds d Rajakumari before the police after

serting some cash in it-'ﬁﬁi}g}igﬁht it was given to him by the fire force
officers at General Hospital, Erakyjam as the one which was found in

possession of the deceased Rajakymari. It is also alleged that the
plainant and obtained some signed

petitioner threatened the defacto com

_papers from h
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4.  Leamed
4 Publio o
L
i iﬁmr opposed the bail application stating

N H.ﬂain.m the petitioner are very serious in

m.)ﬂﬂ.tbn of the petitioner is necessary for the

n, He further contended that, prima facie,

that the allegationg | evel
nature and custodia| inte
purpose of investigatiy
.l-.l:lg:r:'edmﬂm. of offence Hndnr%n 470 of IPC are available in this case,
He further fdnlﬂﬂﬂﬁﬂ--'thm;m&mmﬂﬂr has criminal antecendents and
earlier, a crime anﬁﬂ&.!gumwﬁs registered against the petitioner
W5s.323, 324, 327 T/W 34 of the 1pg and Sec.23 of JJ Act and See.3 of
Prevention of chﬂdl,abmmmm and Regulation Act). He prayed
for dismissal of the application,

L g R e | Tt e bt e e i L
6. Initially, the above said crime was regi

[t

Subsequently, Sec.338 was deleted and Sec.201, S
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‘Was staying a; the time

6
%nm% The statem

€Ot given by the brother
to ‘k'miice would show that she had earljes

Petitioner and the deceased her self cans. o

him if she o come for work there and then she

Went to the periy

om the available material on record, it is
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'Nﬁélﬂﬁufiﬂlﬂ of EEl!ltra] ~THOner is concernied, it is true that a crime
b : .
: Gt o ation, Ernakulam was registered

admittedly, the PElitioner

%l'!_l'bded by the Public Prosecutor. Bu,

: _ Wag 5. itted in the said case. Copy of the
affidavits filed by the der S '

. = : ._.I;..ﬁﬁmplainﬂm and her parents before the
Hon'ble High Court i .

fection with the said case which have been
roduced before -2 SN |
procHced before me WOuld shoy gy the petitioner was innocent in that

case. The P‘Eﬁﬁ“ﬁnﬂrisgpﬂmﬁng ‘advocate and he is not likely to

attempt to flee from jﬂﬂcq.tomtdgﬂng the nature of allegations
led inst th . petitioner, 1 am of the view that custodial

of the petitioner js not necessary. Moreover, it is well
bailis the rule and that jail s the exception.

g el
toner
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